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Centrai Adminisirative Tribunal
Principal Bench

G.A. No. 1138 of 2001

New Deihi, dated this the 4%h May 2001

HON ' BLE MR. S.R. ADIG CHAITRMAN (A)
HON'BLE DR. A. VEDAVA

D. Mazumdar,

S/o iate Shri J.R. Mazumdasr

R/o Sector 1, Quarter No. 705,
R.K. Puram,
New Deihi-110022. .. Appiicant

(By Advocate: Shri S.K. Gupta proxy
counsei for Shri B.S. Gupta)

o L

Versus

Union of india through
the Secretary, .
Ministry of Petroleum & Natural Gas,

. Shastri Bhawan,

New Delhi~110001. .. Respondent

ORDER {Orai)

S.R. ADIGE. VC (A)

Applicant seeks a dirasction to conciude the
Departmental Enquiry initiated against him by
Memorandum datied 16.%.84 (Annexure A-2) and to revoke
the suspension. He aiso seeks revision of pay w.e.f.
1.1.86 as per Fifth Pay Commission's recommendat ions
and for increase in the D.A. as admissible from time
to time together with inierest @ 18% p.a. on arrears

of subsistence aliowance.

2, We bhave heard appiicant’s counse! Shri
Gupta who states that the Enquiry Officar submitied
his report on 24.4.65 exonerating appiicant of both
charges leveiied against him but the Disciplinary
Authorit has 1 vet 5 i £.0’
A ority nas not yei passed any orders upon E.0's
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position cannot De stated to be satisfactory and the

Disciplinary Authority is directed to take a final
decision on the aforesaidg E.O's
expeditiously as paossible and preferabiy within
months from

the date of receipt of a copy of this

order.

4. in the iight of the decision of the
Discipiinary Authority so taken, Respondents shouid
take appropriaie action upon appilicant’s other ciaims

listed above.
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If after exhausting staitutory remedies
avaiiabie to him any grievance stiil survives jt willi
be oben to appiicant to agitate the same through
appropriate originai proceedings in accordance with

iaw, i{ so advised.

8. The O.A. stands disposed of at the

preiiminary state itseif. No costs.

7. Let a copy of the O.A. be annexed along

with this order.
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